
IN THE CENTRAL ADMINISTRATIVE TRIBURL: HYDERABAD BENCH :i\T HYDBMD 

of 1990 	 Dateof_0rdr:12-2-lY90. 

Betwoan- 	 - 	 - 

.Applicnrits. 

- 	and 

1 .The Union of India, represented by secretbry to tovarnmant, Ministry 
of Hpmo Affairs, Da'pertment of personnel, New Dolhi-110 001 

2. The Union Public Serce Commission, represonted by its Secretary, 
Dholpur, Shahjuhan Road, New Delhi. 

.Rospondents. 

FOR THE APPLIANT5 
 

FOR THE HESP0NDNT5 	: Mr.N.BhaskarçRao,- Addl.CGSC. 

0RAi1: 	THE HflN'BLEMR.B.N.JAYASIMHA: VICE CHAIRMAN. 

THE TRIBUNAL MADE THE FOLLOWINC ORDER:- 

Admit. Subject to the applications of the applicants f: 

Civil Services prbliminary Examination, 1990 being rqcoived in the' 

office of the 2nd respondent before the last date prescribed for 

receipt of the applications viz., 14-3-1990 9  the respondents shall 

entertain the applications and ptocess the same pending further orders. 

Notice to respo1ndnts returnable within six weeks. host 

the main applicatioi after six weeks along with O.A204 of 1990. 

- 	 U 
fl'JJ_y 'x%çi t 
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t 

TO: 
Th Secretary, (Union of India)to Sovernrnant, Min4stry of Home 	( '' 

Afrairs Department or personnel, New Delhi-liD 001. 
The Secretary, Union Public serQico commission, Dhoulpur , 
Shahjuhanroad,Ncu Road,Now Dflhs. 
One copy to Mr&.  C _4fra_ALJ r4 lj cerd.-tc_tJ' 	St. t}T_*J9!v4—'e( . 
One copy to Mr.N.Bhaskara Rao,hddl.CGSC,çAT,Hydsrabad 
One spare copy. 
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OFQ?t by 	Thanked by MpprnçsJ by:; - 	
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Typed by: 	 Crrrpareo 'b';: 

IN THE :ENTRAL .40P11.NLSTRATJUE TRIBUNAL 
HYDERRBAO sancH, 

HON'BLE NR3,f:RYAsIriHA; (v0c..)  
A N D 

HUN' BLE P1R, D.SIRYA RI,:' :MEMSER(nL;) 

HON'BLE 	J.NARA5IM1URTHye()(J) 

YO!i'3LE IIR,R~.L13RAMANN:(P1)(/) \o 

DI1iO 

OR )ER/ 

S. 

11 C . , 	R ,A.,/[,H';o 0 	ill 

Arr'jtted and  
is~YJEd - 

AlL 1w d 
d 	 - 

O'cee\c? wtth oi :ect1or 

No :rcs:c 2S t costs,, 

Ser: to Xerox on: vO 
Centra! Administrative Tribunal 

DESprcH 

• 

HYD ;I/JI/;T)aENCU 
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- 

To: 

2r 

1. The Secretary to Government, (Union of India) inistry, of Home 
New Delhi—liD 001. 

2; Thu Secretary, Union Public Service Cammisjon, Dholpu, 
Shajahan Road,New Oelhth. 	

_ 

pc qpa
- 

coprto Mr.N.Ram—N5ap R3o, Rdvocate.srindavan Iipartmentg, 
takd!kapool, Hydbad. 

One copy to Mr.K.5udhakar. 	Reddy, Mdvocato, fl-14, Ilird Floor, 
Ikbids Shopping complex. Near Emerald Hotel, Abids, Hyderabad-.l. 

ne ,ffPV_tc Ilr~ ;Ma dha ye dcT Waje 	i4mp_ItcJ_rJr& 
Rbidg Thoppi 	comp1ex,Aear Emerald Hotel, Rbids,Hyderodcgcn- 001. 
One copy to fflrNaram Bhaskara Rao, RddloCGSC,CAT,Herabad 

One Spare copy; 
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IN TWE*  CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:AT HYDERIi8AD, 

of 1990 	 Date of Order: 7-5-1990 

U 	A 9\ 	() Q- 	
jt. 	- Between:- V 

o 	 ...Applicant 

an d 

1.The Union of India, represented by Secretary to Government, 
Ministry of Home Affairs, Department of personnel, New Dplhi-110 001. 

2. The Union Public Service Commissiop, represented by its Secretary, 
Dhoulpur, Shajahan Road, New Delhi. 

t 	 - 

...Respondents. 

FOR THE APPLICANT 	: 	Mr.N.Ram.-flahan. Rat, ,AdpdE1e.i 
ar Mfl'MaSlTava Redd 	AdvqQste. 
Mr.K.Sudhakar Reddy, Advocates- 

FOR THE RESPOTOENTS : 	Mr.N.'Shaskara Rao, Addl.CGSC. 

CORAM; THE HON'BLE MR.B'.N.JAYASIMHA: VICE CHAIRMAN. 
THE HON'BLE MR.0.SURVA RAI3: MEMBER(JUDL) 

. . 
THE TRIBUNAL MADE THE FOLLOWING ORDER:- 

- 
This case is listed today for further orders. 

We have heard the learned counsel for the app1icant and Sri 
Naram Shaskar Rao, standing counsel for the Respondents. 

Shri Bhaskar Rao states that ccwt-off date has been constent as 
1st august of the year from 148 onwards and the Government is compe-
tent to determine, the eligibility condition for the Civil Examination 
and no particular date prescribing as cut off date will satisfy all the 
candidates. He also states that he needs 12 weeks for Piling the 
counter. 

The points raisod by Shri Bhaskar Rao • can be determined at 
the time of final disposal of the case after the counter, has been 
filed.' 

In the circumstances stated above, by way of further 
Interim orders, the respondents are directed to admit the applicant 
to take the preliminary exar,,ination schduled in June, 1990 and 
in the event of his succeeding in the preliminary examination, he 
should also. be  permitted to take the final examinetidn. The rosult, 
however, will not be published till the disposal of the case. 
Post on 19th June, 1990 for final hearing. 
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CHECkED 13YL\5L.a 
TYPED BY: 	 COPAREO 

IN THE CENTRAL ADMINISTR'PTIVE TRIBtJ—
NAL:HYDERABAD BENCH:HYO. 

HON'BLE MR.B.N JYASIflHA: V.0. 	..- 
- 	A cv 

HON'OLE IIR.D,.SURYC RAO:IIEMBER:(JuDL) 

A N 0 

HQNBLE fIR.J. ARASI A MURTHY(r1)(J) 

HONBLE MR.R.BALASUBR ANIAN:(tI)(A) 

QATED:-C 'Tp 

ORDER/3U96ffNt;  

m. 
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Admitte and Interim directions 
issued. \ 

Allowad_\ 

Dismissed\?or del 

Disrnissed.\ 

Disposed ol\ with 

11.1k. orderek. 
No order as \o cc 
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771  
IN THE c:NTRAL AOr1xNIãTRTIk/E TRItJLJNAL HYDERR3ADNCH HYDZ AThD. 

u.A.N0, 212 	of 1990. 

Detween 	 Dated: 30-4-93. 
l.C.Jaya Banker, 2. P.Viswanatha Rao 
3.v.v.S.Ramavatharam, 4.s.Ramkrisae, 	

A 5. S.AraLnd, 6. J.-Brahna. •.• 	 PP icanS 

- 	 And 

1.- The Union of 1ndia, represented by Secretary to Government, 
Ministry of Horns Affairs,-  Dep-artment of Personnel, New Delhi. 

2. 	The Union Public Service Commission, represented by its 
Secretary, Oholpur House, Shs jahan road, New Delhi. 

Respondent 
- 

Counsel for the Applicant 	: Sri. Dasari Maava-1keddy. 
Counsel for the niespondants 	Sri. N.V.Ramarja, 	/Addl.CGSC 

ConAn: 

Honble Mr 4.S,GoEthi, Administrative flomber 
Hon'ble Mr. ToChandraseichar Reddy, Judicial Member 

The Tribunal made the following order:- 	 / 

The relief asked 'or in this application pertains to the 
claim of the appicantfor appearing before the Civil Service 
Exarnination.lggo. When this app±icstion came up for admission 
an interiji order was passQc$ allowing thE- cpplica;itto appear for 
the sijid examination. Learned counsel for the OpPllC2fltçflOW 
state5 that the applicanthaving appearad for the said etnination 
did not qualify there. The appliEation has thus become infruc-
tucus. He therefore does not wish to Øress the 0.4. Henbe this 
D.A. is dismissed as inffructtjous. There shall be no order as to 
costs. 

Cooy to:- 
Secretary-  t:l Government, Ministry of Hothe At?air&, Dspartmaijs 
of Personnel, Utiion of India, New Delhi-fbi. 

The Secretary, Union Public Service Cammission, Dholpur -' 
House, Shajahan-road New Delhi. 	• 

L Sudiakar Reddy 	 . 	•. One copy to, ri/-oMadhavrEddy) advocate, CATi Hyd. 
One copy to 5ri NaVfamana 	 CAl, Hyd: 
One spare copy. 

Rsrn/ 




